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UNILN OF INDIA & (ks. 

Counsellor the applicant : Mr. B.R.Das 
Mr. a.P.Inna. 

Counse 1 for the re s pon de nt s; Mr • S. Chowd hury. 

1 
SENT 	HCN'BLE MR. JUSTICE S.NFBAYN, V.C. 

HBLE MR. L.R.K.PRA3AD, MEMBER (A) 
eefl 

ORDER± 

Learned counsel for the applicant submits 

on instructions that the applicant does not want to 

pursue the instant fiA, and so, this is sought to be 

withdrawn. 

Upon hearing the learned counsel 'for the 

Partiess, we permit the Lie for the applicant to withdraw 

this application, -This OA is thus, disposed of as 

withcraWfl, 

skj 	(L.R.Plasad)/M( 
	

(S.Narayab)/V. CO, 


